
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCHs NEi DELHI

O.A. No. 2018/1995

New Delhi this the 26th Day of Octobei , 19: ,,

Hon'ble Shri A.V. Haridasan, Vice Chair mat i .j;

Hon'ble Shri R.K. Ahooia> Member (A)

Ms. Rania Sharnia,
D/o late Shri Jai Narayan Sharma,
Resident of 33, Kucha Mif Ash it,
Chawri Bazar,

Del hi-110 055. -

(By Advocate! Shri feftrnr-^htrnTr,.

1. Commissioner of Police,.
Police Headquarters,
MSG Building,
I.P. Estate,

New Delhi 110 002.

2. Deputy Commissioner of Police Httadquartefs
MSG Building,
I.P. Estate,

New Del hi-110 002.

ORDER

Hon'ble Shri A.V. Haridasan, Vice CharrmaiV C^>

The applicant offers herself as 0 i. ̂ : i Ci' 1 '0 d l i

for selection to the post of ASI (Women) .LxciAtriit

pursuant to an advertisement appearing ir brt

Employment News. Entertaining her applicatvon she w.-;

called upon to appear for a physical endurance test

18.9.1995. It is alleged that owing to ati c.)

sustained to her leg, the applicant was nicapac >».a

undergoing the physical endurance test

therefore attaching a medical certvni> c

oti I nut dci

 >./1.. c' i

doctor (Annexure E), she made a regucs'i. ior cussn.ge uf

the date for physical endurance test, ihvs request ws::

turned down by order dated 9.10.1995. The witter, tt.

in respect to those who qualified liK ^ v-,



endurance test is scheduled to take p.,. ^

29.10.1995. Aggrieved by the rejection of the t. p-

of the applicant for deferments of the ph/.. .

endurance 'test in her case and understanding thai sns

would not be allowed to participate in Wi itten tc:.;. the

applicant has filed this application prs,i for

quashing the order dated 9.10.19955 nri > cc

directions to the respondents to allow her

chance for physical endurance test. Hav,

through the application and the connected docume ii,

after hearing the learned counsel of the appl icant we

are of the considered view that no priwa facjs case vs

made out for further adjudicating the case. '"'e

medical certificate produced by the app'";cant

requesting the respondents to defer the physual

endurance test in her case strews that the doctOf lias

stated that the applicant was unfit to do active work

(running .and jumpinglthe post for which the applicant

had applied for is of Assistant Sub Inspector wirtf;

requires active work including (running and

There is no indication in the medical certificate that

incapaci tat'^ of the applicant for active work .unnifin

and jumping is temporary and was caused by any ;cc'ni

injury. The request made by the respandents must hova

been turned down on.a perusal of this C3s,e. He are ov

the considered view that apparently there i no

arbitrariness of non application of fflind in tcf' n i ,tl

1

fi'ino i i

a decision. There is no allegation in tfie dppliceation

that the request for deferment forophysical and+if-a.-Aie

test is entertained in similar cases. 'Jrs^rr

t 5



- 3 -

these circumstances finding nothing more to des lu-fc. -

further, we find that this application does not Acr

Hence.this application is rejected under Section n-

of the Administrative Tribunals Act.

(R.K- AfiO^

M€lfiG^r (A) Vice Chaiffiian {J

'Mittal


